ACT No. XIV or 1856.

Passep BY THE LrcrsLAaTive CouNoiL oF INDIA.

(Received the assent of the Govzrnor-General of the 13th June 1856.)

“Ax Act for the Conservancy and Improvement of the Towns of Caleutta, Madras,
and Bombay, and the several Statwns of the Settlement of Prince of Wales’ Island,
Singapore, and M alacca.

WHEREAS it 18 expedient to make better provision for the Conservancy and
Improvement of the Towns of Calcutta, Madras, and
Bombay, and the several Stations of the Settlement of
Prince of Wales’ Island, Singapore, and Malacca, and to invest the Municipal
Commissioners for each of the said Towns and Stations with the powers herein-
after mentioned ; It is enacted as follows ::—

Preamble.

I. The several Acts, and Rules Ordinances and Regulations, mentioned
in the Schedule hereunto annexed, are hereby repealed,
except so far as they repeal the whole or any part of any
other Act, or Rule Ordinance and Regulation, and except as to any act or offence
which shall have been done or committed, or to any money which shall have
become due, or to any fine or penalty which shall have been incurred, or to any
proceedings which shall have been commenced, before this Act shall come into
operation.

Acts, &c., repealed.

IL. The following words and expressions in this Act shall have the meanings
hereby assigned to them, unless there be something in

Interpretation. .
the subject or context repugnant to such construction

(that is to say)—

The expression *f Local (zovomment >’ shall mean the person or persons
for the time being nnlnedlately admlnlsterlng the Execu.-

‘¢ Local Government."’
tive Qovernment of that portion of the Territories in the

possessio b
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possession and under the Government of the East India Company in which the
Town or Station is situated.

The expressions ¢‘ The Municipal Commissioners >’ and ‘‘The Commis-
_‘“The Municipal Commis- gioners *’ shall mean the persons, however, designated.
S The Commissioners.”” for the time being constituted by Law to administer
the funds applicable to the purposes of conservancy and improvement in the
Town or Station for which they are so constituted.

The word ‘¢ Town >’ shall include all places within the local limits of the
jurisdiction of Her Majesty’s Supreme Courts of Judi-
cature at Calcutta, Madras, and Bombay.

“ Town,”

The word ¢ Station ’’ shall mean any one of the Stations of Prince of Wales’
Island, Singapore, and Malacca, and the dependencies
thereof.

The word ‘¢ Street’’ shall mean any road, street, square, court, alley, or -
passage, whether a thoroughfare or not over which the
. public have a right of way, and also the roadway over any
public bridge or causeway, within such parts of the said Towns and Stations as
shall be from time to time specially defined by the Commissioners with the sanction
of the Local Government ; and the expression ‘‘in or near any street’’ shall
designate any place within such defined parts of the said
Towns and Stations.

‘¢ Station.”’

‘¢ Street.”’

““In or near any Street.’’

The word ‘“ Road ’’ shall mean any road, or thoroughfare, over which the
. Roa d',; public have a right of way, or any roadway over any pub-
lic bridge or causeway, not being within the parts so

specially defined.
The word ‘‘ Land *’ shall include messuages, buildings,

[} L d‘l, .
o - tenements, and hereditaments of any tenure.

''Words importing the singular number shall include the plural number, and
words importing the plural number shall include the

ber. . N
Rumber singular number. ‘
Words importing the ~masculine gender shall include
Gender. ‘
females.
o " The word ‘‘ person ’* shall include a corporation,
Person. -

The
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** Month.'* The word ‘¢ month ’’ shall mean calendar month.

. The word ‘‘ oath *’ shall include any affirmation or
Oath.” declaration lawfully substituted for an oath.
The word ‘¢ Magistrate ** shall mean’ any Magistrate of Police acting for
the Town or Station where the matter requiring the
*¢ Magistrate.'’ . . .
cognizance of a Magistrate arises.
The word ‘‘ Owner >> shall mean the person for the timle being receiving
the rent of the land or premises in connexion with which
the word is used, whether on his own account or as agent
or trustee for any other person, or who would so receive the same if such land
or premises were let to a tenant. Provided that no person receiving the rent of
land or premises as agent for another person, shall be liable to do any thing by this
Act required to be done by the owner of such land or premises, unless he have
sufficient funds of the owner to pay for the same ; nor shall he be subject to any
penalty for omitting to do such act, if he can prove that the default was occasioned
by reason of his not having funds of the owner sufficient to defray the expense of

doing the act required.

‘¢ Owner.”’

III. The Municipal Commissioners may from time to time appoint ail such
Commissioners to appoing OfliCeTs as they shall think necessary and proper to
Offoers. assist in the execution of this Act ; and may from time to
time remove any of such officers and appoint others in their place ; and may, out
of the funds applicable to the purposes of this Aci, with the sanction of the Local
Government, pay such salaries to the said officers respectively as the Commis-
sioners shall think reasonable. Provided that no person shall be appointed to,
or removed from any office, the monthly salary of which exceeds two hundred
Rupees, without the sanction of the Local Government.

V. Al p_rOperty, moveable and immoveable, purchased or otherwise
Property vested in kCyo:nmis- acquired before the passing of this Act by the Commis-
sloners. ‘gloners or other persons, however designated, heretofore
lawfully administering the funds applicable to the Conservancy and Improve-
ment of the said Towns and Stations respectively, and now vested in them or in
any persons in trust for them for any such purposes, shall, after the passing of this
Act, be vested In the Municipal Commissioners for the sald Towns and Stations
respectively as trustees for the purposes of this Act.

V. Al
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V. All public streets and roads (not being the property of the East India
Company and kept under the control of the Local Gov.

g eets end roads vested In - epyment ) existing at the time of the passing of this
Act, or which shall afterwards be made, and the pave-

ments, stones, and other materials thereof, and also all erections, materials, im-

plements, and other things provided for such streets and roads, shall be vested in
and belong to the Commissioners.

VI. The Commissioners, with the consent of the Local Government, may

lay out and make new streets and roads, and may build

Power to make snd improve  gnd construct bridges and tunnels; and may turn,
streets and roads. . . . : .

divert, discontinue, or stop up, any public street or road ;

and may widen, open, enlarge, or otherwise improve any such street or road;

making due compensation to the owners and occupiers of any land, houses, or

buildings which may be required for any such purposes.

VII. In laying out new streets, in addition to the land required for the
.. carriage-ways and foot-ways thereof, the Commissioners,
Power to take land adjoining .

new streets for building pur- With the consent of the Local Gtovernment, may purchase
pove also the land necessary for the houses and buildings to
form the said street, and may sell and dispose of the same with such stipulations
and conditions as to the class and description of houses or buildings to be erected
thereon as they shall think fit. Provided that, if any land be taken under the
provisions of this Act, compensation shall be made
to the owners for any damage which may be done thereby

to any adjoining land or buildings of such owner.

Compensation for damage
to adjoining land.

VIIL. The Commissioners may agree with the owners of any land for the
absolute purchase thereof for the purpose of laying
Power to agree for purchase . . .
of land for improving streets out and making new streets and roads, or of widening,
or roads. . . . . .
enlarging, or otherwise improving any of the public
streets or roads.
IX. The Commissioners shall, so far as the funds at their disposal will
admit, from time to time cause the public streets and
Maintcnance and repair of ... > : p ] . . ime
stroots and roads. P roads to be maintained and repaired ; and from time
to time may cause the same to be paved, metalled, flagged,
channelled, sewered, or otherwlse improved, and the surlace thereof to be raised,
lowered
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lowered, or altered, as they may think fit ; and may also make and keep in repair
any footways for the use of passengers in any such street
or road, and also from time to time place on the sides
of such footways or otherwise such fences and posts as may be needed for the pro-
tection of foot passengers.

Footways.

X. The Commissioners shall cause the streets, including the footways thereof,
from time to time to be properly swept and cleansed ;
and the dust, dirt, ashes, rubbish, and filth of every sort
found thereon, to be collected and removed._ '

Cleansing streets.

XI. The Commissioners may cause any number of moveable or fixed dust-
boxes or other convenient receptacles, wherein dust,
dirt, ashes, and rubbish may be temporarily deposited,
until removed and carried away, to be provided and placed in proper and con-
venient situations, and may require the occupiers of houses in streets to cause all
such matter as aforesaid to be deposited daily or otherwise periodically in the
said receptacles ; and every person who, after such receptacles have been provided,
and after such requisition as above mentioned, shall deposit, or cause or permit
to be deposited, any such matter in any street, excepf in such receptacles, shall
be liable to a penalty not exceeding ten Rupees.

Dust-boxes in streets.

XII. Whoever deposits, or permits his servants to deposit, any dust, dirt,
‘ dung, ashes, garden, kitchen, or stable refuse, or filth
of any kind, or any animal matter, or any broken glass
or earthen-ware or other rubbish, in any street, or on any public quay, jetty,
ghaut, or landing-place, or on any part of a river-bank, or of the sea-shore, whether
above or helow high-water mark, except: in such places and in such manner, and at
such hours as shall be fixed by the Commissioners, shall be liable to a penalty not

Depositing dirt on streots, etc.

exceeding ten Rupecs.

XIIT. Whoever causes or allows the water of any sink or sewer, Or any
Allowing séwe;'age vo flow onOThEr offensive liquid matter belonging to him or being
streets. ‘ on his land, to run, drain, or be thrown or put upon
any street, or causes or allows any offensive matter from any sewer or privy to
run, drain, or be thrown into a surface drain in any street, shall be liable to a
ponalty not exceeding ten Rupees. '

X1V, Thc
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XIV. The Commissioners from time to time may fix the hours within which
only it shall be lawful to remove any night-soil or other
such offensive matter ; and when the Commissioners
" have fixed such hours and given public notice thereof, whocver removes or causes
to be removed along any street any such offensive matter at any time, except
within the hours so fixed, and also whoever, at any time, whether such hours
have been fixed by the Commissioners or not, uses for any such purpose any cart,
carriage, or other receptacle or vessel not having a covering proper for preventing
the escape of the contents thereof or of the stench therefrom, or who slops or spills
any such offensive matter in the removal thereof, or who does not carefully sweep
and clean every place in which any such offensive matter hasbeen slopped or spilled,
or who places or sets down in any public place any vessel containing such offensive
matter, or who drives or takes or causes to be driven or taken any cart, carriage,
receptacle, or vessel used for any such purpose as aforesaid, through any street
or by any route other than such as shall from time to time be appointed for that
purpose by the Commissioners by public notice, shall be liable to a penalty not
exceeding twenty Rupees.

XV. The Commissioners from time to time shall provide places convenient
for the deposit of the night-soil, dung, and other filth,
and the dust, dirt, ashes, and rubbish, collected and
removed under the authority of this Act; and for keeping all cattle, carts, imple-
ments, and other things required for the above or any of the purposes of this Act,
and for any of such purposes, the Commissioners may purchase or take on lease
any land or buildings by them considered necessary, or may cause any new build-
ing to be made upon any land to be purchased or hired by them.

XVI. Al dirt, dust, ashes, rubbish, sewerage, soil, dung, and filth, collecied

from the streets, houses, privies, sewers, and cesspools,

A rubbish, &e., collected to  shall be the property of the Commissioners, who shall
be the property of the Commis- . ‘

sioners, have power to sell or dispose of the same as they may

think proper, and the money arising from the sale thereof

ghall be applied to the purposes of this Act.

Removal of night-soil.

Places of deposit for filth.

XVII. The Commissicners, so far as the funds at their disposal will admit,

Watering stroehs and so far as they maydeem requisite for the public conve-
atering stroefs,

nience, shall canse the public streets and roads to be
' watered ;
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watered ; and for that purpose may provide such works and engines as they may
think necessary.

XVIII. The Commissioners, so far as the funds at their disposal will admit,
shall provide lamps, 1amp-posfs, and such other means
as they may deem necessary for lighting such of the
public streets and roads as they shall consider to require lighting ; and shall cause
the said lamps to be kept in fit order, and shall employ a sufficient number of
persons to cleanse, prepare, and light the same ; and shall also from time to time
increase or otherwise alter the number and situation of the said lamps, as to them
shall appear necessary.

‘ Lighting streets.

XIX. Whoever builds any wall, or erects or sets up any fence, rail, post,
Fuburé obstruotions in strests  OT OPher obstruction or encroachment, in any public
or roads, street or road, or in or over any copen drain, sewer, or
aqueduct along the side of any such street or road aiter the passing of this Act,
shall be liable to a penalty not exceeding one hundred Rupees, and the
Commissioners shall have power to remove any such
obstruction or encroachment ; and the expense of such
- removal shall be paid by the person erecting the same, and shall be recoverable
as hereinafter provided. Nothing herein contained shall
oofag‘ﬁggfg;yfeggfgg‘jgz’?“ ™ prevent the Commissioners, with the concurrence of
the Commissioner of Police, from allowing any temporary

erections in any public street or road on occasions of festivals and ceremonies.

Power to remove.

- XX: Whoever displaces, takes up, or makes any alteration in the pave-
ment, flags, or other materials, or in the fences or posts
of any public street, without the consent in writing
of the Commivsicners, or without other lawlui aufhority, shall be liable to & penalvy
not exceeding fifty Rupees.

Taking up pavements,

XXI. Every person who intends to make or lay out any new screet, shall
Private porsons laying out ZiVe notice in writing thereol to the Commissioners,
now sbrocts. showing the intended level and widsh of such street ; and
the level and width of every such street shall be fixed or approved by the Com-

* missioners ; and whoever lays out, makes, or builds upon any such street, otherwis:
than 1 accordance with the level and width so fixed or approved, shall be liable
$0 a penalty not exceeding five hundred Rupees; and-the Commissioners may,

1f
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if thiey think fit, cause any such street, laid out or made at a level or width other-
wise than in accoraance with the level or width so fixed or approved as aforesad,
ta be altered ; or may cause any building erected in any such street otherwise
than in aceordance with such level and width, to be altered, or if necessary removed,
and the expenses shereby mncurred shall be paid to them by the offender and be
recoverable as hereinafter provided. It no such fevel or
width be fixed, and no approval or disapproval of she level
or width proposed be signified by the Commissioners within one monsh, the intendad
street may be laid ous and mace upon tae level ard of the mdth specified in the
notice.

Proviso.

XXII. Tt shall net be lawiul for any person to erect in or near any streeb
unggreca?com%ﬁ Ofi‘ﬁ'e c}é‘f any hut or aﬁny» range oOr .block of '_bu,ts on any _plot" or
disioner. parcel of grovnd not previously built upon, or on which

no huts are standing, without previous notice to the
Commissioners ; and the Commissioners may require such hut or huts to be built
80 that they may stand in regular lines with a free passage or way in front of each
line, of such width as the Commissioners may think proper for salvtary ventilation,
and to facilitate scavengering, and at such a level as will ad mit of sufficient drainage.
And if anysuch hut or huts be built without giving such notice to the Commissioners,
or otherwise than as required by the Commissioners, the Commissioners may give
notice to the builder or builders thereof to take down and remove the same within
one month, and if such hut or huts be not taken down or removed according to
such notice, the Commissioners may cause the same to be taken down and removed,
‘and the expense incurred in doing so shall be paid by the said builder or builders
and shall be recoverable as hereinafter provided.

XXIII. Whenever the Commissioners, by report. of competent persons,

Power of Commissioners as 1€ Satisfied that any existing block qf huts, in or near
to existing huts. any. street, is, by reason of the manner in which the
‘huts are huddled together, or of the want of drainage and the impracticability
of scavengering, attended with risk of disease to, the inhabitants or the neighbour-
hood, they may, with the consent of the Liocal Government, cause a notice to be
affixed to some conspicuous part of such block of huts, requiring the-owners or
occuplers thereof, within such reasonable time as may be fixed by the Commis-

stoners ior that pmpose to execute such operations as the Commissioners may
deep
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deem necessary for the avoidance of such risk. And in case such owners or occu-
piers shall refuse or neglect to execute such operations within the time appointed,
the Commissioners may cause the said huts to be taken down, or such operations
to be performed in respect of such huts, as the Commissioners may deem necessary
to prevent such risk. If such huts be pulled down, the Commissioners shall cause
the materials of each hut to be sold separately, if such sale can be effected ; and
the proceeds shall be paid to the owner of the hut, or if the owner be unknown,
or the title disputed, shall be held in deposit by the Commissioners until the person
interested therein shall obtain the order of a competent Court for the payment
of the same. The Courts of Small Causes for Calcutta, Madras, and Bombay,
shall respectively be deemed competent Courts for that purpose.

XXIV. If any street (not being a public street), or any part thereof, be not
levelled, paved, metalled, flagged, channelled, and sewer-
ed to the satisfaction of the Commissioners, they may, by
notice in writing to the respective owners or occupiers of the premises fronting,
adjoining, or abutting upon, such parts thereof as may need to be levelled, paved,
metalled, flagged, channelled, and sewered, require them to level, metal, pave,
flag, channel, and sewer the same within a time to be specified in such notice,
and upon non-compliance, the Commissioners may, if they think fit, execute
the works mentioned or referred to therein ; and the expenses incurred by them
in so doing shall be paid by the owners in default according to the frontage ot
their respective premises, and in such proportion as shall be settled by the Com-
missioners, or, in case of dispute, as shall be settled in the manner hereinafter
provided for the settlement of disputes respecting damages and expenses; and
such expense shall be recoverable as hereinafter provided. Provided always,
that, after such street shall have been solevelled, paved,
metalled, flagged, channelled, and sewered, on the re-
quisition of the Commissioners, or by the Commissioners as aforesaid, at the ex-
pense of the owners, such owners shall have a right to require that the street
shall be declared a public street, to be from time to time repaired by the Com-
missioners out of the funds at their disposal for the purposes of this Act.

- XXV. If any street (not being a public street) be levelled, paved, metalled,
Cortain stroots to be deomed  1288€d, channelled, and sewered, to the satisfaction
public and repaired by the Com- of the Commissioners, they may, if they think fit, by

I VTR,

Paving, &c. of private streets.

Proviso.

notice in writing putup nany part of such strect, declare
' the
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the same to be a public street, and thereupon the same shall become a public street
and be from time to time repaired by them out of the funds at their disposal.
Provided that no street shall become a public. street
as last aforesaid if, within one month after such notice
In writing, the owner of such street, or any one of the owners, shall, by notice in
writing to the Commissioners, object thereto.

Proviso,

XXVI. The Commissioners may, upon such terms as they think fit, allow
Houses may be set forward any house or building to be set-forward for improving
for improving line of strects. ¢}, Jine of any public street in which such house or
building is situated. *

XXVIL. When any house or building, any part of which projects beyond
Fousss projeoting beyond the regular 1111e. of' a publ‘lc stre'et, or beyond the front of
line of strect when taken down  the house or building on either side thereof, has been taken
down in order to be re-built or altered, the Commissioners
may require the same to be set back to or towards the line of the street or the
line of the adjoining houses or buildings. Provided always, that the Commis-
sioners shall make full compensation to the owner of
any such house or building for any damage he may
thereby rustain ; and if any dispute shall arise touching the amount of such com-
pensation, the same shall be settled in the manner hereinafter prov1ded for the
settlement of disputes respecting damages and expenses. :

Proviso.

XXVIII. The Commissioners may, from time to time, cause to be put up
.- or painted on a conspicuous. part of some house, build-

ing, wall, or place at or near each end, corner, or entrance
of every street, the name by which such street is to. be known; and whoever
destroys, pulls down, or defaces any such name, or puts up any name different -
from that put up by order of the Commlssmners, shall be liable to a penalty not
exceeding twenty Rupees. v S

Names of streéts.

XXI1X. The Commissioner may, from time to time, fix a number in a con-
‘spicuous place on the outer side of'any house-or. building,
or at the entrance of the enclosure thereof fronting the
street ; and whoever destroys, pulls down, or dchces any such nmpber shal}
be liable to a pendlw not, exceedlng twenty Rupeces.

Numbers of houses.

LXK, Al
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XXX. All doors, gates, bars, and ground-floor windows put up after the
‘passing of this Act, which open.upon any. public street,.
shall be hung or; placed -so as not. to. open outwards,
except when the same are hung or placed.in such manner as, in the. judgment of the
Comrmissioners, to cause no obstruction in any such street;.
and if (except as aforesaid) any. such door, gate, bar, or.
window be hung or placed so as to open outwards on any such street, the owner
of the premises to which the same is attached shall, within eight days after notice
from the Commissioners to that eflect, cause the same to Le altered so as not to
open outwards, and in case he neglects so to do, the. Commissioners may make
such alteration, and the expense thereof shall be paid by such owrers and shall be,
recoverable as hereinafter prov1ded

Doors not to operi ‘outwards.

' Exoeption.

XXXI. If any door, gate, bar; or ground -floor window put up before the"

Doors opened  outwards to  Pa8sing of this Act is hung or placed so as to open out-

be altered. wards upon any public street, the Commissior.ers may alter

" the same, so that no part thereof, when open, shall project over any such street
so as to cause an ohstruction.

XXXII. The ownér of every house or building in any public street shall,
Troughs and pipes to b e Within eizht days after -notice fron: the Commissioners:
to houses- to that effect, put up and keep in good condition proper
troughs and pipes for catching and carrying the water frow the roofand other
part of such house or building, and for discharging the same in such manner that
it shall not fall upon the persons passing along the street ; and in default of com--
pliance with such notice within the period aforesaid, such.owrner shall be liabla
to a penalty not exceeding ten Rupees for every day that he shall so make default.

XXXIII. The Cormrmissioners may give notice in ‘writing to the owner or
occupier of any house or building to remove or alter
any projection, encroachment, or obstruction, which,
after the passing of this Act, shall be erected or placed
against or in front of such house or building, if the same overhangs, or juts into, or
in any way projects or encroaches.upon, or is an obstruction to the safe and con-
venient passage-along any public street or obstructs .or projects or encroaches

into- or upon any-uncovered.aqueduct, drain, 01 sewer. in-such street ; and such

owner or occupier shall, within fourteen days after the service of such notice upon
him-

Future projections from
houses to be removed.
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hir, remove such projection, encroachment or obstruction, or alter the same in such
manner as shall have been directed by the Commissioner ;and in default thereof
shall be liable to a penalty not exceeding two hundred Rupees ; and the Commis-
sioners in such case may remove such projection, encroachment, or obstruction ;
and the expense of such removal shall be paid by the owner or occupier so mak-
ing default, and shall be recoverable as hereinafter provided. Provided that,
when the expense shall have been paid by the occupier, except in the case in which
such projéctions, encroachments, or obstructions were
made or put up by him, such occupier shall be entitled
to deduct the expense of removing or altering the same from the rent payable
by him to the owner of the house or building. Provided always, that the roofs or
eaves of houses or buildings, sun-shades, weather-framess
and the like, at a height not less than twelve feet above
the surface of any street, may be projected to the extent of three feet over the
same. ‘

Proviso.

Sun-shades, &oc.

XXXIV. The Commissioner may cause any such projection, encroach-
Romoval of existing projes- I0€DY, o obstruction, erected or placed against or in front
tions from houses. ' of any house or building, in any public street, before the
passing of this Act, to be removed or altered as they think fit ; provided that they
give notice of such intended removal or alteration to the
occupler of the house or building against or in front of
which such projection, encroachment, or obstruction shall be, thirty days before
such alteration or removal is begun; and if such projection, encroachment, or
Compensation when to be Obstruction shall have been lawfully made, they shall
made. make reasonable compensation to every person who
suffers damage by such removal or alteration ; and if any dispute shall arise touch.
ing the amount of such compensation, the same shall be settled in the manner
hereinafter provided for the settlement of disputes respecting damages and
expenses.

Notice of removal.

XXXV. The Commissioners may give permission in writing to the owners

. or occupiers of houses or buildings in public streets,
Commissioners may allow . . .

certain  projeotions” from the width of which is not less than twenty-five feet, to

houses. : . .
put up verandahs, baleconies, sun-shades, weather-frames

and the like, to project from any upper-story thereof over the strect, to an extent

not
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not exceeding four feet from the foundation, and, for special reasons, to allow
such projections to be extended to five feet.

XXXVI. The external roofs and walls of huts or other buildings erected .
Roofs - and extornal walls o OT Ténewed in or near any street after the passing of this
Sﬁ;‘;ﬁeﬂigﬁ:ﬁfad@ ofcom-  Act, shall not be made of grass, leaves, mats, or other such
inflammable materials ; und it shall not be lawful for the
owner of any hut or other building in or near any street now haying an external
roof or wall made of any such material, and which is contiguous to or adjoining
to any other building, to suffer such roof or wall to remain for a longer time than
two years after the passing of this Act, unless with the consent in writing of the
Commissioners ; and whoever makes any external roof or wall of such materials,
or suffers any roof or wall made of such materials to continue contrary to the
provisions herein contained, and who shall not remove or alter the same within
one month after notice given to him for that purpose by the Commissioners, shall
be liable to a penalty not exceeding ten Rupees for every day that such roofor wall
shall continue.

XXXVII. If, in any street, any house, building, or wall, or any thing affixed
Houses in o ruinous and Uhtereon, be deemed by the Commissioners to be in a
dangerous stato. ruinous state or likely to fall, or in any way dangerous
to the inhabitants of such house or building, or to the neighbouring houses or
buildings, or the occupiers thereof, or to passengers, they shall immediately, if
it appears to them to be necessary, cause a proper hoard or fence to be put up for
the protection of passengers ; and shall cause notice in writing to be given to the
owner, if he be known and resident within the limits of their jurisdiction,
and shall also cause such notice to be put on the door or other conspicuous part
of the said premises or otherwise to be given to the occupier thereof (if any) requir-
ing such owner or occupier forthwith to take down, secure, or repair such house,
'bu.ilding, wall, or thing affixed thereon, as the case shall require; and if such
owner or occupier do not begin to repair, take down, or secure the same within
three days after such notice, and complete such work with due diligence, the
Commissioners shall cause all or so much of such house, building, wall, or thing
ps they shall think necessary, to be taken down, repaired, or otherwise secured ;
and ell the expenses incurred by the Commissioners shall be paid by the owner

of the premises and shall be recoverable from him as hereinafter provided.
‘ XXXVIIL 1f
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XXXVIIL. If any such house, building, or wall, or any part of the same,
Sale of materials of ruinous be puued down by virtue of the. powers. aforesaid, the
houses. Commissioners may sell the materials thereof or of so
much of the same as shall be taken down, and apply the proceeds of such sale in
payment of the expenses incurred, and shall restore any overplus arising from such
sale to the owner of such house, building, or wall on demand. The Commissioners,
although they sell such materials for.the purposes aforesaid, shall have the same
remedies for compelling Uhe payment of so much of the said expenses as may remain
due after the application of the proceeds of such sale, as by this Act are given to
them for compelling the payment of the whole of the said expenses.

XXXIX, Ifany building or land, by reason of abandonment or of disputed
Power to shub up and secure ownership or other cause, shall remain untenanted
deserted houses. and thereby become a resort ofidle and disorderly persons,
or be complained of by any two or more of the neighbours as a nuisance, the Com-
missioners, after due enquiry, may cause notice in writing to be given to the owner,
or to the person claiming to be the owner if he be known and resident within the
limits of their jurisdiction, and shall also cause such notice to be put on the door
of the huilding or some conspicuous part of the premises, requiring the persons
soncerned  therein, whoever they may be, to secure or enclose the same; and if
such notice shall not be complied with within eight days, the Commissioners
shall cause the necessary work to be executed, and all expenses thereby incurred
shall be paid by the owner of the premises and shall be recoverable as hereinafter
provided.

XL. Whoever, being the occupier of & house in or near any street, keeps

or allows to be kept for more than twenty-four hours or

otherwise than in some proper receptacle, any dirt, dung,

bones, ashes, night-soil, filth, or any noxious or offensive
matter, in or upon the roof of such house, or in any out-house, yard, or ground
attached to and occupied with such house, or suffers such receptacle to be in a

filthy or noxious state, or neglects to employ proper means to remove the filth
therefrom and to cleanse and purify the same, shall be lizble to a penalty not
exceeding fifty Rupees, ' |

Penalty on occupier of a house
not removing filth.

XL1. Whoever,
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XLI. Whoever, being the owner or occupier, of any house, building or
land, in or near any street, whether tenantable or other-
wise, suffers the same to be in a filthy and unwholesome
state, or overgrown with rank and noisome vegetation, shall be liable to a penalty
not exceeding fifty Rupees, and to a penalty not exceeding five Rupees for every
day after conviction for such offence during which the offence is continued.

Filthy houses, &o.

XLII, The Commissioners may give notice to the owner or occupier of any
land to trim or prune the hedges thereof bordering any
public road or street, so that they may not exceed the
height ofseven feet from the level of the road ; and to cut
and trim all trees overhanging any public road or street, so as to obstruct the
passage or to cause damage thereto; and in the event of such notice not being
complied with within eight days from the date thereof, the Commissioners may
cause the sald hedges and trees to be cut and trimmed in the manner required ,
and the expense incurred by the Commissioners in respect thereof shall be paid
to them by the owners and shall be rgcovera.ble as hereinafter provided.
XT.III. Whoever kceps any pig-stye to the front of any street, not being
Kooping swine, &, in or Shub out therefrom by a sufficient wall or fence; or who
* mear any street. shall keep any swine in or near any street, so as to be a
nuisance to the neighbourhood ; or who shall, without the permission of the Com-
missioners, keep more than twenty sheep or goats, or ten horned cattle, in or neer
any street, shall be liable to a penalty not exceeding filty Rupees.
XLIV. All public sewers and drains, and all sewers, drains, tunnels, and
culverts, in, alongside, and under the streets and roads
o opers, dening, So, vested o xisting atthe time of the passing of this Act, or afterwards
‘ made, and whether made at the cost of the Commissioners
or otherwise, and all works, materials, and things appertaining thereto, shall be
vested in and belong to the Commissioners.
XLV. The Commissioners, so far as the funds at their disposal will admit,
Commissioners  to  make Shall from time to time cause to be made such main
public sewers. and other sewers as they may judge necessary lor the
effectual draining of the Town or Station under/th-eir authority ; and, if need-
ful, they may carry such sewers through, across, or under any street, or any place

laid out as or intended for a street, or any cellar or vault which may he under any
ol

Power to trim hedges and
trees bordering roads.
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of the streets,"and (after reasonable notice in writing in that behalf) into, through,
or under any inclosed or other lands whatsoever, doing as little damage as may
be, and making full compensation for any damage done ; and if any dispute shall
arise touching the amount or apportionment of such compensation, the same shall
be settled in the manner hereinafter provided for the settlement of disputes respect-
ing damages and expenses.

XLVI. The Commissioners shall maintain, snd from time to time repadr,
and as they see fit enlarge, alter, arch-over, or otherwise
qommissioners fo ropair snd - jmprove gll or any of the sewers and drains vested in them
by this Act; and may discontinue, close up, or destroy
such of them as they may deem usgless or unnecessary. Provided always, that
the discontinuance, closing up, or destruction of any sewer
or drain shall be so done as not to create a nuisance ; and
if, by reason thereof, or of any such alteration as hereinbefore mentioned, any
person is deprived of the lawful use of any sewer or drain, the Commissioners
shall, with due diligence, provide some other sewer or drain as effectual for his
use as the one of which he is so deprived.

Proviso.

XLVIL. The Commissioners, so far as the funds 2t their disposal will admit,
Oleansing and emptying Shall cause the sewers and drains belonging to them
sewers. to be so constructed, maintained, and kept, as not to be a
nuisance or injurious to health, and to be properly cleared, cleansed, and emp-
tled ; and for the purpose of flushing, cleansing, and emptying the same, they
may construct and place, cither above or under-ground, such reservoirs, sluices,
engines, and other works as may be necessary ; and they may also with the consent
of the Local Government cause all or any of such sewers and drains to communi-
cate with and be emptied into the sea or any public river (as the case may admit)
or other fit place ; or they may cause the refuse from such sewers and drains to be
conveyed by-a proper channel to the most convenient site for its deposit, and may
sell the same for any agricultural or other purposes as may be deemed most expe-
dient, but g0 that the same shall not become a nuissnce.

XLVIII. When the contents of any sewer or drain ot any other flow or

filth or refuse are discharged into any river or strcam, in
Bed of streamreceivingsewer. hed £ o 41 Y . ;
age to be cleared. the bed or channel of which the quantity of water at any

~

so much diminished by natural or

—
w

season of the year

artificial
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ertificial causes as to be insufficient to keep such channel clean or clear, the Com-
missioners shall, with the consent of the Local Government so far as the funds at
their disposal will admit, make such alteration in the bed of such river or stream
as may prevent such sewer and drain-water from spreading over the surface of such
bed, o1 from accumulating and stagnating in parts thereof to the injury of health
or the annoyance of the surrounding population. -

XLIX. Whoever, without the written consent of the Commissioners first

obtained, makes or causes to be made any drain into any

izegegfigsf?;t?ﬁﬁ%cu;?eﬁ?r' of the sewers or drains vested in them by this Act, shall

be liable to a penelty not exceeding one hundred Rupees ;

and the Commissioners may cause such branch-drain to be demolished, altered,

re-made, or otherwise dealt with as they think fit; and all the expense incur-

red thereby shall be paid by the person making such brapch-drain, and shall be
recoverable as hereinafter provided.

L. No building shall be newly erected over any sewer or drain vested in the

Building over sowers, &o., Commissioners by this Act, without their written consent;

Dot to %‘j};}‘;ﬁ:ﬁ);ﬁhm oom-  gnd if any building be so erected, the CommissionerS

may cause the same to be pulled down, or otherwise

dealt with as they may think fit; and the expenses thereby incurred shall be
paid by the person offending and be recoverable as hereinafter provided.

LI. Ifany bouse or building, in or near any street, be at any time not drained
to the satisfaction of the Commissioners by a sufficient
Commissioners  empowered : . . . :
to make drains from housesin GI&ID Or pipe communicating with some sewer, or with
S operly e, Jyhioh aro mot - the sea, or some public river or other place at which
_ the Commissioners are empowered to empty their sewers,
and if there be such means of drainage within orne hundred feet of any part of
such house or building, the Commissioners may construct or ley from such house
or building a covered drain or pipe of such materials, of such size, at such level,
and with such fall, as they think necessary for the draining of such house or building ;
and the expenses incurred by the Commissioners in respect thereof, if not forth-
with paid by the owner, shall be recoverable as hereinafter directed. Provided
that the cost of eXecuting such work shall n ot, without the consent of the owner,
exceed the amount of three months’ rent of the house or building.
‘ LII. No
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LII. No house or building shall be hereafter built in or near any street

~_ -upon a lower level than will allow of the drainage of sych

o wovel of bouses horeaftor Builé 1 1156 or building being led into some public sewer, cither
then existing or projected by the Commissioners, or into

- the sea, or some public river or other place into which the Oommlssmnels are
empowered to empty their sewers.

LIIL. If any house or building, newly erected or re-built in or near any

o street after the passing of this Act, have such means of
Houses hereafter built in or . . . . .

near sircets fo }’S;Zeo fé:;?so con (%11.‘.fat'1r1agef as In the last preceding Section mentioned, ex-

Comraissioners. ' isting within one hundred feet thereof, the owner shall

make a drain leading thereunto from the site of such

house or building, of such materials, of such size, at such level, and with such

fall as the Commissioners may direct; and if he neglect to do so within g

reasonable time, the Commissioners may cause the same to be done, and the

expenses thereby incurred shall be paid bythe owner and shall be recoverable as
hereinafter provided.

LIV Before beginning, in or near any street, to build or re-build any house,
. o the person intending to build or re-build such house
nei?;;‘;:;;i to “,Ze’“g‘ii};i;n & Com. shall give to the Commissioners notice thereof in writings
missioners, . . : .
’ and shall accompany such notice with a plan showing
the levels at which the foundation and lowest floor of such house a1e proposed to

be laid by reference to some level ascertained under the direction of the Commis-
sloners.

. L LV. Within fourteen days after recelving such notice,
Commissioners to signif o U . . ) ’
g;sapproml within  fourteen the Commissioners may signify their disapproval of the
ya. o g
proposed levels and fix other levels in lieu thereof.

LVI. Tf such building be begun or made without sending such notice and

plan, or at any levels different from those fixed by the

~_Houses built without notios, (o pymissioners within the said fourteen days, or in any

or contrary to provisions of this ; e .

Act, may be eltered by Com-  other respect contrary to the provisions of this Act, the
mlSSIOnBI‘S . : v . .,

Commissioners may, if necessary, cause such building to

be altered or demolished as the case may require ; and the expense thereby incur-

“red shall be paid by the person failing to comply with the provisions aforesaid,

and shall be recoverable as hereinafter provided.

LVIL 1
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LVIL Tf the Commissioners fail to signity in writing their approval or dis-

Y Commissioners fail 5o ap- approval of the leyels siho'wn on such plgn as afore_said:

prove, &o.,within fourteen days, and to fix other levels within fourteen days after receiving
parties may proceed without, . . sk

such notice and plan as aforesaid, the person giving such

notice may, notwithstanding any thing hereinbefore contained, proceed to build

or re-build the house therein referred to according to the levels shown on such

plan, provided that such building or re-building be otherwise in accordance with

the provisions of this Act.

LVIIT. All sewers and drains in streets, whether public or private, shall

be provided by the Commissioners or other persons

Wifﬁ‘ff;;‘;f’;ff_em tobecovered ¢, whom they severally belong, with proper traps or other

' coverings or means of ventilation so as to prevent stench.

If the owner of any prwa’oe sewer or drain shall, for ten days after notice given

to him by the Commissioners, neglect or delay to provide proper traps or coverings

~ or means of ventilation as aforesaid, the Commissioners may forthwith provide and

apply the same; and the expense incurred thereby shall be paid by the owner
of such sewer or drain and shall be recoverable as hereinaiter provided.

LIX. The Commlssmners may erect or fix to any house or building such

pipes as they may deem necessary for the proper ventila-

er_e‘i‘é‘i'i’ a(;ifix(i;%mtﬁﬁziiglg‘:r;i;:s tion of the sewers belonging to them, and such pipes shall

for ventilation of sewere. be carried to a height of not less than six feet above the

highest part of the house or building and erected so as not to oceaslon any . nulsance
or inconvenience to any house or building in the neighbourhood.

1X. Whoever throws or puts, or permits his servants to throw or put, any
earth, dirt, ashes, garden, kitchen or stable refuse, or

erghrowmg rubbish into eow- any broken glass or earthen-ware, or other rubbish, or,
until suitable scwers shall be provided, any night-soil, into any sewer or drain
belonging to the Commissioners, or into any drain communicating therewith,

shall be liable to a penalty not exceeding fifty Rupees.

LXI. The Commissioners may, if they think fit, provide and maintain
in proper and convenient situations, so as not to create a
necessaries, . . . - .
Common ' _nuisance, common necessaries and winals, and shall cause

the same to be kept in proper order and to be daﬂy cleansed.
LX11. The
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_LXII. The Commissioners may license, for any period not exceeding one
Liconsing of publio neces- yearT, such necessaries for public accommodation as they,
sariea. from time to time, may think proper ; and whoever keeps
any public necessary without such license, or, having a license for a public neces-
sary, suffers the same to be in a filthy or noxious state, or neglects to employ
proper means for cleaning the same, shall be liable to a penalty not exceeding fifty
Rupees ; and the license may be cancelled by the Magistrate before whom the
person is convicted.

LXTIL. The owner or occupier of any house or 'building having a privy

erected on his premises shall have such privy shut out by
Negleoting to close private

privy. a sufficient wall or fence from the view of persons passing
by.

LXIV. Al branch drains, as well within as without the lands or build-

g ings to which they belong, and all privies and cess-pools

ORI ol g(s);ng?s': in or near any street, shall be under the survey and control
ii%‘é?iya&?ni‘isb" Fepbingood ot the Commissioners, and shall be altered, repaired, and

kept in proper order at the costs and charges of the owners
of the lands and buildings to which the same belong, or for the use of which they

are constructed or continued ; and if the owner of anyland
sm{fer‘;wrﬂzg G:z%‘:‘f;{;e Commis- 41 huildings to which any such drain, privy, or cess-pool
with vh o cnargo the owners helongs, neglect, during eight days after notice in writing

for that purpose, to alter, repair, and put the same into
good order in the manner required by the Commissioners, the Commissioners may
cause such drain, privy, or cess-pool to be altered, repaired, and put in good order ;
and the expense incurred by the Commissioners in respect thereof shall be paid

by the owner, and shall be recoverable as hereinafer provided.

LXV. If any such drain, privy, or cess-pool is constructed, after the passing
of this Act, contrary to the directions and regulations

Penalty for persons making t et . . ] 1]
or altoring drnins, &o. contrary 01 the Commissioners; or contrary to the provisions of

to tho ~orders of the Commis-  thig Act ; or, if any person, without the consens of the

Commissioners, constructs, re-builds, or unstops, any drain
PIivy, or cess-pool which has been ordered by them to be demolished or stopped
up, or not to be made, every person so doing shall e liable to a penalty not

e\oeedmg fifty Rupees ; and the Commissioners may cause wch_ amendment or
lteration
(A:A
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alteration to be made in any such drain, privy, or gess-pool as they think fit ; and
the expense thereof shall be paid by the person by whom such drain, privy, or
0pss-pool was improperly sonstructed, re- bu,llt or unstopped, and.shall be recover-.
able from him as hereinafter provided. |

LXVIL. The Commissioners, or any officer appointed by them for the purpose,
S may inspect any such drain, privy, or cess-pool, and
anﬁ“{fg’;"_gﬁ;‘l;f draing, ‘privies, f,r that purpose, at all reasonable times in the day-
time, after twenty-four hours’ notice in writing to ths

occupier of the premises to which such drain, privy, or cess-pool is attached, may
enter upon any lands and buildings with such assistants and workmen as are
necessary, and cause the ground t0 be opened where they or he may think fis,
doing as little damage as may be; and if, upon such inspection, it appears that
the drain, privy, or cess-pool is not in good order and condition, or that it has been
constructed after the passing of this Act contrary to the provisions thereof, the
expenses of such inspection shall be paid by the person to. whom such drain, privy,
or cess-pool may belong ; but if the drain, privy, or cess-pool be found to be in
proper order and condition and not to have been constructed in.violation of the
provisions of this Act, the Commissioners or officer as aforesaid shall cause the:
ground to be closed and made good as soon as may be ; and the expenses of open-
ing, closing, and making good such drain, privy, or cess-pool shall, in that case,
be defrayed by the Commissioners. Provided always, that nothing hereinbefore
contained shall authorize an entry into the zenanas

- or private apartments appropriated to the females of
Hindoo and Mussulman families for the purpose of such inspection, except by the

agency of women.
LXVII. Where any notice is required by this Act to be given to the owner
: or occupier of any building or land, such notice, addressed

Servioe of notice on owners . .

and ocoupicrs of buildings and < 50 the owner or occupier as the case may require, may
lands. - be served on the occupier of such building or land, or
left. with. some adult male member or servant of his family, or, if the notice cannot
be so served,; or if there be no occupier, may be put up on some conspicuous parb
of such building or land, and it shall not be necessaryinany such notice to name
the occupier or the owner. Provided always that, when the owner and his resi-

dence are known to the Commissioners, it shall be. their duty, if such owner be
residing

Proviso.
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residing within the Town or Station under their authority, to cause every notice,
required to be given to the owner of any building or land, to be served on such
owner or left with some adult male member or servant of his family; and if the
owner be not resident within the Town or Station, they shall send every such notice
by the Post addressed to his residence.

LXVIIL. Whenever, under the provisions of this Act, any work is required
to be executed by the owner or occupier of any build-
Commissioners, in default of . i . . .

owner or occupier, may execute ing Or land, and default is made in the execution of
works and recover expenses. 4 works, the Commissioners, whether any penalty is or
is not provided for such default, may cause such work to be executed ; and the
expenise thereby incurred shall be paid to them by the person by whom such work
ought to have been executed, and shall be recoverable as hereinafter provided.
LXIX. Ii the defaulter be the owner of the building or land, the Commis.
Power to lovy charges on Sior}ers may, by way of additional remedy, whether any
gocupier, who may deduct tho action or proceeding has been brought or taken against
any such owner or not, require the payment of all or any
part of the expenses payable by the owner for the time being from the person who
then or at any time thereafter occupies the building or land under such owner,
and, in default of payment thereof by such occupier on demand, the same may
be levied by distress of the goods and chattels of such occupier ; and every such
“occupier shall be entitled to deduct from the rent payable by him to his landlord

so much as is so paid by or recovered from him in respect of any such expenses.

LXX. No occupier of any building or land shall be liable to pay more money,
) .. In respect of any expenses charged by this Act on the
Oocupier not to be liable for .
moro than the amount of rent OWNeT th?re_of, than the amouflt of rent due from him fqr
the premises in respect of which such expenses are pay-
able at the time of the demand made upon him, or which, at any time after such
demand, has accrued and become payable by him, unless he neglect or refuse,
upon application made to him for that purpose by the Commissioners, truly to
disclose the amount of his rent and the name and address of the person to whom
such rent is payable ; but the burden of proof that the sum demanded of any such
occupier is greater than the rent which was due by him at the time of such demand
or which has since acerued, shall lie upon such cccupier ; provided {urther, that
nothing herein contained shall be taken to aflect any special contract made

between
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between any such owner or occupier réspecting the payment of the expenses of
any such works as aforesaid. ‘

LXXI. Whenever defaultis made by the owner of any building or land in the
- Goonpite, i defentt o o execui.:ion of any Wo.rk'required t0 be executed by him, the
may execute works and deduos OCCUPier of such building or land may, with the approval
expenses from his reus. of the Commissioners, cause such work to be executed,
and the expense thereof shall be paid to him by the owner, and the amount may

be deducted out of the rent from time to time beco ming due fromhimto such owner.

LXXII. If the occupier of any building or land prevent the owner thereof
Proccedings in cass of tenants from carrying into effect, in respect ot such building
obposing the exeoution of this or land, any of the provisions of this Act, after notice of his
; intention so to do has been given bythe owner to such
occupier, any Magistrate, upon proof thereof, may make an order in writing
requiring such occupier to permit the owner to execute all such works with respect
to such building or land as may be necessary for carrying into effect the provisions
of this Act ; and if, after the expiration of eight days from the date of the order,
such occupier continue to refuse to permit such owner to execute such works,
such occupier shall, for every day during which he so continues to refuse, be liable
to a penalty not exceeding fifty Rupees ; and every such owner, during the con-
tinuance of such refusal, shall be discharged from any penalties to which he might
otherwise have become liable by reason of his default in executing such works.
LXXIII. Al public tanks, reservoirs, cisterns, wells, aqueducts, conduits,
Tanks, &c., vested in the UULNeEls, pipes, pumps, and other water-works, existing at
Commissioners. the time of the passing of this Act or afterwards made, and
whether made at the cost of the Commissioners or otherwise ; and all bridges,
buildings, engines, works, materials, and things connected therewith or apper-
taining thereto ; and also any adjacent land (not being private property) apper-
talning to any public tank, shall be vested in and belong to the Commissioners.

LXXIV. The Commissioners shall cause all existing public tanks, reser-

1 1 uits, tunnels, pipes
Construction and mainten. VOILSs clsterns, wells, aqueducts, condwmts, , pipes,

ance of works for supply of pumps, and other water-works used for the supply of
Wator. .

: water to the inhabitants or for the other purposes mention-
ed in this Act, to be continued, maintained, and supplied with water ; or they shall

substitute other such works and shall cause themto be maintained and supplied
' ' with
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with water ; and the. Commissioners from time to time, with the consent of the
Local Government, may construct aqueducts for brmgmg Water 1nto the Town or
Station under their authority, ‘and may provide any number oi new tanks,
reservoirs, msterns, Wells, and other such ‘water- Works for the purposes aforesaid.

LXXYV. The Commissioners shall, so far as the funds at their disposal will

Provision for supply of - 8dmit, couse.all necessary works, machinery, and assist-

water in cases of fire. ance for securing an efficient supply of water in cascs of
fire, to be provided and maintained.

Touling  water by~  LXXVI. Whoever, except -as permitted by the Com-
Bathing. ' missioners under Section LXXIX, bathes in uny strouin,
tank, reservoir, well, cistern, conduit, or aqueduct belonging to the Commissioners ;
or washes or -causes to be washed therein, any horse,
dog, or other animal, or any wool, cloth, or wearing
apparel, or any utensils for cooking or other purposés,,or leather, or the skin of
any animal, or other foul or offensive thing ; or throws,
, puts, or casts, or causes to enter therein, any animal or
any gravel; stone, dust, or rubbish, or any dirt, filth, or other noisome or offensive

Allowing drai s, ote,, to matter or thing ; or causes or suffers to run, drain, or be
flow. : brought thereinto, the. water of any sink, sewer, drain,
engine, or boiler, or any other unwholesome or. offensive liquid matter of thing
belonglng to him or flowing from any house or bulldmg or from any ground occu-
pied by him ; or does any thing whatsoever whereby any such water shall be in
any degree fouled or corrupted—shall be liable to a penalty not exceeding fifty
Rupees.

Washing.

Throwing rubbish, &o.

LXXVIL Whoever, being the proprietor of any gas-works, or being engaged
Water fouled by offenstve O omployed in the manufacture or supply of gas, or
frades being the occupier or propristor of any place where an
offensive trade or manufacture is curiied on, wilfully does any act connected
with the said busmesq, whereby the wuler v apy stream, tonk, roservoir, well,
cistern, conduit, aqueduct, or other water- works belongmg to the Commission-
ers, is-fouled or corrupted, shall be Hable to a pcnalty not exceeding one thou-
sand Rupees, and to a further penslty, not cxceedlno five hundred Rupeo.s, for
every day while the offence is continued alter twentV four hours’ notice in writ-
ing from the Commissioners in this behalf s : and the Commissioners may, after
' | ' B . R twenty-four
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twenty-four hours’ notice in writing, lay open and examine any pipes, conduits,
and works belonging to such person ; and if, upon such examination, it appears.
that the water has been fouled or corrupted by any thing proceeding from or con-
tained in the pipes, conduits, or works examined, the expenses of such examination
shall be paid by the person to whom such pipes, conduits, or works belong, or under
whose management or control they may be, and be recoverable from him as bere-
inafter provided ; but if it appear that the water has not been so fouled or cor-
‘rupted, then such expenses, and all reasonable damages occasioned by the exami-
nation, shall be paid by the Commissioners.

LXXVIIL Whoever wilfully or carelessly injures any water-works belong-

ing to the Commissioners, or unlawfully draws off, diverts,

digggélirniél%r wv;::ggv:?;g: " or takes water from any such water-works, or from

any waters or streams belonging to the Commissioners

by which such water-works are supplied, shall be liable to a penalty not exceeding
one hundred Rupees.

LXXIX. The Commissioners may, at their discrction, set apart any public

ghaut or place, or any part of the sea-shore, or of the

apSfﬁEéisi?;;rli ves . “sot  strand of any river (not being private property) for the

purpose of being used as a bathing place ; and may also

provide or set apart a sufficient number of convenient tanks or runs of water for

~ the inbabitants to bathe in ; and may also set apart tanks or reservoirs or’runs

of water for washing animals or clothes, or for any other purpose connected with
the health, cleanliness, and comfort of the inhabitants. *

LXXX. The Commissioners may, in the manner

kBye-l_aws to regulate— . ]
hercinafter provided, make bye-laws—

For regulating all or any matters and things whatsoever connected with the
water to be supplied by them and the use of such water

£ water. : s
Tho uee of water for any of the purposes mentioned in this Act—

And for regulating the time and place of bathing for persons of each sex in
the places provided or appointed by them for the purpose
of bathing, in such manner ss shall appear to the Cor-
missioners necessary, making due allowance for the habits and customs of the

Bathing places.

country. ‘ :
LXXXI. When
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LXXXI. "When any private tank or low marshy ground, or any waste
or stagnant water, being within any private enclosare,
appears to the Commissioners to be injurious to health,
or to be offensive to the neighbourhood, it shall be lawfal
for the Commissioners torequire, by notice in writing, the owner of the s2id premises
to cleanse or fill up such tank or marshy ground, or to drain off or remove such
stagnant water ; and if he shall refuse or neglect to comply with such requisi-
tion during eight days from the service thereof, the Commissioners, their Offi-
cers, and workmen, may enter into the said premises and do all necessary acts
for all or any of the purposes aforesaid as they shall think fit ; and the expense
incurred thereby shall be paid by the owner of such premises, and shall be
recoverable as hereinafter provided.

Power to fill up unwholesome
tanks on private premises.

LXXXII. The Commissioners are hereby empowered, from time to time as
they shall see fit, to drain off into any sewers, and cleanse

Btf;n‘;fft;‘;ﬁﬁ?; ggeinpdl;clzflse and fillup or otherwise abate, any stagnant pool, ditch,
tank, pond, or other receptacle of water (the same not

being within any private enclosure) which shall appear to them to be useless or
unnecessary or likely to prove injurious to the heslth of the inhabitants, whether
the same be the private property of any person or otherwise ; and the Commis-
sloners, their Officers, and workmen, may do all necessary acts for effecting any

of the purposes aforesaid.

LXXXIII. The Commissioners, in executing any works directed or autho-
) rized by this Act to be made, shall provide and make
Comimissioners in executing . . .
works to provide roads, &., &t their own expense, a sufficient number of convenient
where existing ones injured. ) . .

- ways, water-courses, drains, and channels in the place of
such as may be interrupted, injured, or rendered useless by reason of the exe-
cution of such works; and in case of any difference arising between the Com-
missioners and the persons aflected thereby, such difference shall be settled in
the manner hereinafter provided for the settlement of disputes respecting damages
and expenses.

LXXXIV. When the pavement or surface of any street, or when any sewer
o or drain, shall be opened or broken up by the Com-
- Commissioners Lbreaking up <. : : ]
street (o restore the same with Inissioners, their Officers, or servants, they shall, with all
all convenient speed. . 1 ol whick

convenlent speed, complete the work on account ol which
the

.
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the same shall have been broken up, and fill in the ground and make good the
pavement and surface, and the sewer or drain, so opened or broken up, and carry
away the rubbish occasioned thereby ; and shall, in the meantime, cause the place
where such pavement or surface shall be so opened or broken up to be fenced and
guarded, and sufficiently lighted during the night.
LXXXV. 1If the Commissioners deem it nécessary for the purposes of this
. ‘ ) Act, to raise, sink, or otherwise alter the situation of
Situation of gas and water- . .
pipes to be altered at the ex- any water-pipe or gas-pipe, or other water-works or gas-
pense of the Commissioners. iy s .
works laid in any of the streets, they may from time to
time, by notice in writing, require the person to whom any such pipes or works
belong or under whose control they may be, to cauge.forthwith, or as soon as con-
veniently may be, any such pipes or works to be raised, sunk, or otherwise altered
in position in such manner as the Commissioners direct; provided that such
' alteration be not such as permanently to injure such works, or to prevent the
water or gas from flowing as freely and conveniently as before ; and the expenses
attending such raising, sinking, or altering and full compensation for the damage
done thereby, shall be paid by the Commissioners, as well to the persons to whom
such pipes or works belong as to all other persons. And if any dispute shall arise
touching the amount or apporlionment of such compensation, the same shall
be settled in the manner hereinafter provided for the settlement of disputes re-
specting damages and expenses. '
LXXXVI. If the person to whom any such pipes or works belong or under
whose control they may be, do noti proceed forthwith,
If owner, &c., neglect to make o a5 goon as conveniently may be after the receipt of
alterations, the Commissioners . ’
may cause the same to be done.  guch notice, to cause the same to be raised, sunk, or altered
. ‘ insuch manner as the Commissioners require, the Com-
missioners may themselves cause such pipes or works to be raised, sunk, or altered
as they think fit ; provided that such works be not permanently injured thereby,
or the water or gas prevented from flowing as freely and conveniently as before.
LXXXVIL Every person intending to build or take down any building
Hoords to be sot up during OF 0 alter or repair the outward part of any building
 repairs. where any street or footway will be obstructed or ren-
dered inconvenien't by means of such work, shall, before beginning the same, and
having first obtained a license in writing from the Commissioners so to do, cause
‘ sufficient
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sufficient hoards or fences to be put up, in order to separate the building where
such works are being carried on from the street or footway, and shall continue such
hoard or fence standing and in good condition, to the satisfaction of the Commis.-
sioners, during such time as the public safety or convenience requires, and shall
cause the same to be sufficiently lighted during the night ; and every such person
who begins to build, or take down, or alter, or repair, any building contrary to the
provisions of this Section, or who, without license, erects or sets up any hoards,
scaffolding, or fence whatsoever, or who, being licensed, fails to put up such fence
or hoard, or to continue the same standing and in good condition as aforesaid
during the time aforesaid, or who does not, while the said hoard or fence is standing,
keep the same sufficiently lighted during the night, or who does not remove the same
when directed by the Commissioners, within a reasonable time afterwards, shall
be liable to a penalty not exceeding fifty Rupees, and a further penalty not
exceeding fifty Rupees for every day while the offence is continued after twenty-
four hours’ notice from the Commissioners.

LXXXVIII, The Commissioners shall, during the construction or repair
of any of the streets, sewers, or drains vested in them,

Bars to be erected across . . . .
stroots during repairs, and lights  take proper precautlon for guarding against accident,
placed abnight- by shoring up and protecting the adjoining houses, and
shall cause such bars, chains, or posts to be fixed across or in any of the streets
or roads to prevent the passage of carriages, carts, or other vehicles, cattle or
horses, while such works are carried on, as to them shall seem proper ; and the
Commissioners shall cause any sewer or drain or other works in streets during
the construction or repair thereof by them, to be sufficiently lighted and guarded
during the night ; and whoever takes down, alters, or removes any of the said
bars, chains, or posts, or extinguishes any light, without the authority or consent

of the Commissioners, shall be liable to a penalty not exceeding fifty Rupees.

LXXXIX. No person shall deposit any building materials, or make a hole

~ in any street, without the permission of the Commis-

depols?ii?aégy lfﬁiridifgot EMInE  siomers; and when such permission is granted to any
or exeavations. person, he shall, at his own expense, cause such materials
or suchi_hole, to be sufficiently fenced and enclosed until the materials are
removed, or the hole is filled up or otherwise made secure; and shall cause the

same to be sufficiently lighted during the night ; and whoever deposits materials
’ or
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or makes a hole without such permission, or fails to fence or enclose and light such
materials or hole, or does not remove such materials or fill up such hole when the
permission has been withdrawn, shall be liable to a penalty not exceeding fifty
Rupees, and a further penalty not exceeding fifty Rupees for every day while the
offence is continued after twenty-four hours’ notice from the Commissioners.
X0, If any building, tank, well, or hole, or other place, be, for want of suffi-
cient repair, protection, or enclosure, dangeorus to pas.
togzﬂgggggzg‘g:egn‘;fggeg“ee“ sengers, the Commissioners shall cause the same to be
repaired, protected, or enclosed so as to prevent danger
therefrom ; and the expenses of such repair, protecion, or enclosure shall be
paid to the Commissioners by the owner of the property so repaired, protected,
or enclosed, and shall be recoverable as hereinafter provided.
XCI. Within the parts of any of the said Towns and Stations which shall
be specially prescribed by the Local Government for
ce?f:i‘;g‘ff?,;;ﬁ"g’sie regi;tv;ﬁzén_ the purpose, every place used as a slaughter-house shall,
within three months after the passing of this Act, be
registered by the owner or occupier at the Office of the Commissioners in a book
to be kept by them for that purpose, and whoever, after the expiration of that time
and after eight days’ notice from the Commissioners, uses or permits to be used
within the limits so prescribed, any slaughter-house without its being registered,
shall be liable to a penalty not exceeding fifty Rupees for every day during which
such place shall be so used without having been registered.

XCII. 1If it be shown to the satisfaction of the Commissioners that any
place used as a slaughter-house, within the said limits is a
Commlsswners may _order
existing slaughter-houses to be nuisance to the neighbourhood, they may give notice to
discontinued. . . . s
the occupler to discontinue such use thereof within one
month ; and whoever, after the expiration of that time, uses such place or per-
mits it to be used as a slaughter-house, shall be liable to a penalty not exceeding
fifty Rupees for every day during which it shall be so used. Provided that the
Commissioners shall make reasonable compensation for
any damage that may be caused thereby to the occupier
or owner ; and if any dispute shall arise touching the amount of such compensa-
tion, the same shall be settled in the manner hereinafter provided f01 the settle-
ment of dlsputes respecting damages and expenses.

Proviso.

XCIIL. No
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XCIII. No place shall be used as a slaughter-house within the prescribed
limits which was not in such use at the time ofthe passing
nomly ot et torne’® of this Act, and has not so continued ever since, unless
and until a license in writing for the use thereof as a
slaughter- house has been obtained frory the Commissioners, who are hereby
empowered, at their discretion, from time'totime to grant such licenses; and who-
ever, without such license, uses as a slaughter-house any place within such limits’
not used as such at the time of the passing of this Act and so continued to be used
cver since, shall be liable to a penalty not exceeding one hundred Rupees, and a
penalty, not exceeding fifty, Rupees, for every day after the conviction for such
offence, during which the said offence is continued.
XCIV. The Commissioners may from time to time, if they shall think fit
o - with the consent of the Local Government, provide
pla‘i‘;?“;;is“’s?:ffghti;’.ho‘if;’e‘gf ® places for the purpose of being used as slaughter-houses,
and they shall make bye-laws for and with respect to the
management and charges for the use of such places.
XCV. Every owner, occupier, or farmer of any market for the sale of butch-
er’s meat, poultry, fish or vegetables, or ofany slaughter
&c_,%ﬁa'{)ﬁe;i;)lf;jl‘;,gﬁﬁ;ﬁ‘é‘f“s' house within the prescribed limits, "shall cause such
drains to be made therein as shall be considered suffi-
clent by the Commissioners, and (if required so to do by the Commissioners) shall
cause all the floors and drains to be paved with stone or burnt brick, and shall
also cause a supply of water to be provided sufficient for keeping such market
or slaughter-house in a clean and wholesome state ; and if such owner, occupier,
or farmer, after notice in writing given to him by the Commissioners that such
market or slaughter-house is defective in any of the said particulars, and requir.
ing him to remedy the defect specified within a reasonable time, which shall not
be less than one month, makes default therein, he shall be Liable to a penalty not
exceeding fifty Rupees, for every day during which such default is continued..
XCVIL. The Commissioners may, in manner hereinafter provided, make
Comissioncrs may ke bye-laws for‘the inspection of all such markets and of all
bye-laws for the inspection glaughter-houses within the preseribed himits, and for the
of slaughter-houses, .
‘ management and conduct of the business therein, and for
keeping the same in a cl‘eanly and proper state, and for removing filth at least
once in every twenty-four hours. k ‘ o
. : XCVIL Whoever
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XCVIL, Whoever keeps in any market, shop, building, stall, or place used

Eeoping wawhclesomo food for the gale.of butcher’s meat, poultry, fish, or vege-

in market, or in shops. tables, or exposes or allows to be exposed for sale in any

, ~other place or ‘way, any animal, carcase, meat, poultry,

game, flesh, ﬁsh vegetable whichis unfit for the feod of man, shall be lable to &
penalty not exceedmg one hundred Rupees.

XCVIIL  Whoever sells, or offers or exposes for sale, within any of the said
Balo of unwholesomo food or  LOWNS and Stations, as food or drink for man, any
drink. article which has beeh rendered or has become noxious or
unfit for stch use, knowing or having reason to believe the same to be noxious or
unfit for such use, shall be liable to a penalty not exceeding three hundred Rupees,
and such article shall be forfeited and disposed of as the Magistrate shall direct ;
and it shall be lawful for any Mégistrate, on the application of the Commissioners
or any of their Officers, setting forth that there is just cause to believe that any
such article is in the possession of any person for the purpose of being sold or offered
or exposed for sale as aforesaid, to grant a warrant to enter upon the premises
of such person and to search for-and seize such article, andif it appear to the Magis-
trate, upon the evidence:of a competent person that the same is noxious or unfit
for such use, he shall order such article to be forfeited and disposed ofin such way
as to him shall seem proper. '

XCIX. * The Commlssmners Or any person appomted by them for that pur-
pose, may at all reasonable times, with or without assist-
Power to Commissioners o A0S, enter into and inspect any market, building, shop,
onter and inspect slaughter-  gtgll, or place used for the sale of butcher’s meat, poultry,.
houses, shops, &ec., and to seize ) £
unwholesomo - artiolos exposed fish, or Vegetabl.es, or as a slaughter-house, and may
examine any animal, carcase, meat, poultry, game, flesh,
fish, orsvegetables which may be therein; and in case any animal, carcase, meat,
poultry, game, flesh, fish, or vegetables appear to be intended for the food of man
and to be unfit for such food, may seizc the same ; and if it appearto.a Maglstrate
upon the ev1dence of a competent person, that such animal, carcase, meat, poultry;
game, flesh, fish, or. vegetables is unfit for the food of man, he shall order the samse
to be destroyed or to be so disposed of as to prevent its being exposed for sale “or
used for such food, and the owner thereof, or the person In whose possession the
same 1s found, shall be liable to a penalty not exceeding one hundred Rupees.

C. The
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C. The Magistrate, before whom any person is eonvicted of an offence con-
Suspension or rovocation of ALY £O the provisions of this Act relating to slaughter-
lioense, &o. houses, or of the non-observance of any ofthe bye-laws re-
lating thereto made by virtue of this Act, in addition to the penalty imposed
on such person under the authority of this Act, may suspend, for any period not
exceeding two months, the license granted to such person under this Act; or
in case such person be the owner or occupier of any registered slaughter-house,
may forbid, for any period not exceeding two months, the slaughtering of cattle
therein ; and the Magistrate, upon the conviction of any person for a second or
other subsequent like offence, in addition to the penalty imposed under the autho-
rity of this Act, may declare the license granted under this Act revoked, or if such
person be the owner or occupier of any registered slaughter-house, inay forbid
absolutely the slaughtering of cattle therein. '

CI. Whoever, during the period for which any such license is suspended
Penalty for using sloughter-  O" after the same is revoked as aforesaid, slaughters cattles
Bousee ;lrlnoifnigic;ligensi(m or  or allo'Ws cattle to be slaughtered, in the slaughter-house
to which such license relates, and whoever, during the

period that the slaughtering of cattle in any such registered slaughter-house is
forbidden as aforesaid, or after such slaughtering has been absolutely forbidden
therein, slaughters cattle, or allows cattle to be slaughtered, in any such registered
slaughter-house, shall be liable to a penalty not exceeding fifty Rupees, for every
day -after the conviction for such offence, during which the said offence is con-

tinued.

CIT. Within the parts of any of the said Towns and Stations which shall
be specially prescribed by the Local Government for the

Offensive and dangerous ' . ;
trades oxisting within certain PUrpose, the owner or occupier of every place used at the
limits to b'o registered. time of the passing of this Act for a'ny of the fOHOWing
purposes, namely, for melting tallow—or for boiling offal or blood—or as a soap
house—oil-boiling house—dyeing house—tannery—brick, pottery, or lime, kiln—
sago manufactory—or other manufactory or place of business from which offensive
or unwholesome smells arise—or as a yard or depGt for hay, straw, wood, or coal—
ghall, within three months after this Act comes into operation, register the same
at the oflice of the Commissioners in a book to be kept by them for that purpose ;
and whoever, after the expiration of the said three months and after eight days’
notice
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notice from the Commissioners, uses any such place without the same being
registered, shall be liable to a penalty not exceeding fitty Rupees for every day
during which the offence is continued.

CIII. No place shall be newly used within the prescribed limits for any

of the purposes mentioned in the last preceding Section,

tri{iﬁa%lﬁ%ﬁfggg}mg such except under a license from the Commissioners, who are
- hereby empowered, at their discretion, from time to time

to grant such licenses ; and whoever, without a license, uses any such place for
such purpose, shall be liable to a penalty not exceeding five hundred Rupees,
and a penalty not exceeding fifty Rupees for every day after the conviction for

\ such offence dur‘ing which the said offence is continued.

CIV. The Commissioners may, in the manner hereinafter provided, make
bye-laws for the inspection of every place within the
Commissioners to make rules
for licensing, registering, &., prescribed limits used for any of the purposes mentioned
such business plaoes,
in Section CII, and for the management and conduct of
such business, whether the same be newly established or not, in such manrer as
they may think necessary and proper, in order to prevent or diminish the noxious
or injurious or offensive effect thereof.

OV. The Commissioners may, if they think fit, cause a survey and meas-
Borial and Burning grounds Urement to be made of every burial ground and every
to be registered. place used as such ; and every such place and every burn-
ing ground existing at the time of the passing of this Act, shall, within three
months after this Act shall come into operation, be registered by the owner or
the person having the control thereof, or, if there be no owner or person authorized
to control the same, by order of the Commissioners, in a book to be kept by them
for that purpose ; and whoever, after the expiration of the said time, knowingly
buries or burns, or causes, procures, or suffers to be buried or burned, any corpse
in any ground other than such registered burial or burning ground, shall be liable
to a penalty not exceeding one hundred Rupees.

£

CVI. No vault or grave shall be made within the walls of or underneath
any church or chapel or other place of public worship
No vault or burial or burning . . . . .
place henceforth to be con. built after the passing of this Act, and no burial or burning
structed without leave of Com- . .
missioners. ground, whether public or private, shall be opened, made,

or formed after the passing of this Act, otherwise than_by

or
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or under the authority of the Local Government without a license describing
the extent and boundaries thereof first obtained from the Commlssmners who
are hereby empowered, at their discrction, from time to time to grant such
licenses ; and whoever shall bury or burn, or cause, permit, or sufler to be buried
or burned, any corpse in any vault, grave, or burial or burning ground opened,
made, or formed without such license or contrary to the terms therecf, shall be -
liable to & penalty not exceeding five hundred Rupees. ‘

CVIL. If, upon the evidence of competent persons, the Commissiorers,
with the sanction of the Local Government, shall certify,
Commissioners to issue certi.

ficates  prohibiting improper 1D Manner hereinafter provided, that any burial ground ot
burial places. place of burial, or any place used for the burning of corpses,
is in such a state as to be dangerous to the health of persons living in the neigh-
bourhood thereof, or that any church or other place of public worship is dangerous
to the health of persons frequentihg the same, by reason of the state of the vaults
or graves within the wallg of or underneath the sameo, or in any church-yard or
burial-ground adjacent thereto, and shall also certify that a fitting place for inter-
ment or burning (as the case may be) exists within a convenient distance, and
is available, it shall not be lawful, after a time (not less than two months) to be
named in such certificate, to bury or burn, or permit or suffer to be buried or burned,
any corpses in, upon, within, or under the ground, chuzch, or place of worship
to which the certificate relates, except in so far as may be allowed by such certi-
ficate ; and whoever, after due publication of such certificate as hereinafter pro-
vided, buries or burns, or causes, permits, or suffers to be buried or burned, any
corpse contrary to this enactment, shall be liable to a penalty not exceeding two
| hundred Rupees. Provided always, that every such certi-
ficate shall be published in the Government Gazette (if any)
and in one or more of the public newspapers, and that a translation thereof in the
native languages chiefly in use in the Town or Station to which it relates, shall, in
- the case ofa burial or burning gmund be aflixed conspicrously on some part of
the said ground.

Proviso.

CVIII. Notwithstanding any such certificate as in the preceding Section

o ) mentioned, where by usage or otherwise there is, at the
Commissioners may, in certain ‘ :

cases, permit inferment in time of the passing of this Act, any right of interment in
or under any church or chapel, or in any vault of such
chureh

churches, &e. -
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church or chapel, or of any church-yard, burial-ground, or place of burial aflected
by such certificate, or where any exclusive right of interment, or any exclusive
right to the ground for the purpose of interment, has been purchased or acquired
before the passing of thisVAct, it shall be Jawful for the Commissioners, if, on appli-
cation made to them, they are satisfied that the exercise of such right or the use
of such ground will not he injurious to health, to grant a license for such exercise
or use during such time and subject to such conditions and restrictions as they
may think fit. _ '
CIX. The Commissioners may from time to time, out of the funds avail-
. . able for the purposes of this Act, with the consent of the
Commissioners may provido . L
places to be used as burisl or Local Gtovernment, provide fitting places to be used as
burning growads. burial or burning grounds.
CX. The Commissioners may, in manner hereinafter provided, make bye-
. laws for the inspection and regulation of burial and burn-
Commissioners to mako bye- | ) .
laws fur xegulation of burial ing grounds, and may thereby prescribe rules as to the
and burning grounds. . )
depth of graves and places of interment, and generally as
to all matters connected with the good order of burial and burning grounds, due
regard being had to the religious usages of the several classes of the community.
CX1. The Commissioners shall, upon such information as they may be able
to obtain, cause to be registered the name, sex, age,
religion, residence, and cause of death of every person
whose body is brought to any of the said burial or burning grounds, and also,
go far as 18 practicable; the like particulars of every other person who dies within
the said Towns and Stations. - IR
(X1I, The Commissioners shall, for the purposesof this Act, have power,
by themselves or thelr officers, to enter at all reason-
fo,*’gg‘;egui‘;,o‘gﬁgegf upon Iinds o ble hours in the day-time into and upon any building or
B . land, as well for-the purpose of making any survey or
inspection, as for the purpose of executingany work authorized by this Act to
be executed by them, without being liable to any legal proceedings or molest-
ation whatsoever on account of such entry or of any}thing done in any part of such
building or land in pursuance of this Act. Provided that, except when herein
' otherwise provided; the Commissioners or their officers
shall ot outer upon any building or land which may be
occupied

Registry of deaths. '

Proviso.
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occupied at the time, unless with the consent of the occupier thereof, without
previously giving the said occupier twenty-four hours’ notice of his or their inten-
tion to do so.

CXIII. The Commissioners, or their officers or servants, may enter upon
Power to Commissioners to 1€ land of any person adjoining to, or being within the
enter on lands adjseent %o distance of one hundred yards of any works by this Act
authorized to be made, for the purpose of depositing upon
such land, any soil, gravel, sand, lime, brick, stone, or other materials, or for any
other purposes connected with the formation of the said works, without making
any previous payment, tender, or deposit, doing as little demage as may be in the
exercise of the several powers hereby granted to them, and making compensation
for such temporary occupation or temporary damage of the said land to the owner
and occupier thereof, from time to time, and as often as any such temporary
occupation shall be taken or any such temporary damage done, and making com-
pensation to the owner also for the permanent injury (if any) to such land; and
if any dispute shall arise touching the amount or apportionment of such compen-
sation, the same shall be settled in the manner hereinafter provided for the settle-
ment of disputes respecting damages and expenses. Provided that, before the
Commissioners make any such temporary use as afore-
said of the land adjoining or lying near to the said works,
they shall give fourteen days’ notice of such their intention to the owners and
occupiers of such land, and shall set apart, by sufficient fences, so much of the
land asshall be required to be used as aforesald, frcm the other land adjoining
thereto.

Proviso.

CX1V. Whoever at any time obstructs or molests the Commissioners, or

any of their officers or workmen, or any person employed

by them or with whom they may have contracted under

the provisions of this Act, in the performance and execu-
tion of their or his duty or of anything which they are respectively empowered
or required to do by virtue or in consequence of this Act, or removes any mark

“set up for the purpose of indicating any level or direction necessary to the execu-
tion of works authorized by this Act, shall be liable to a penalty not exceeding
fifty Rupees, or, in the discretion of the Magistrate hefore whom he is convicted,
to imprisonment, for any term not exceeding three months.

Penalty for obstructing Comn-
missioners in their duty.

CXV. For
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*  CXV. For the purpose of constructing aqueducts for bringing water into

any of the Towns of Calcutte, Madras, and Bombay
the g8 to bo exerdised by from gny place without the local limits of tl.le jurisdiction
struoting drains and aqueducts of Ifer Majesty’s Supreme Courts of Judicature, or for

withous the local limits of the . :
Jurisdiction of Supreme Courts. the purpose of making sewers or drains to communicate
with or empty themselves into any public sewer, lake,
stream, canal, or water-course without the said limits, it shall be lawful, whenever
a plan for any such aqueduct, sewer, or drain shall have been approved by the Local
Government, for the Commissioners and their officers, with such assistants as they
may Tequire, to exercise, in the construction of such aqueduct, sewer, or drain
throughout the line of country through which the said aqueduct, sewer, or drain
is to run, all the powers which, by this Act, it is lawful for them to exercise within
the said local limits, and which may be necessary for the construction of such
aqueduct, sewer, or drain, without being subject to any action or molestation
whatever for so doing ; and it shall also be lawful for any Magistrate of any district
through which the said aqueduct, sewer, or drain is to run, to exercise in respect
thereof the like powers and jurisdiction within the limits of his own district as it is,
by this Act, lawful for a Magistrate or two Magistrates (as the case may be) of any
of the said Towns to exercise in respect of any work to be executed by the Commls-
sioners within the said local limits. _
CXVI. The Commissioners may, from time to time, make such bye-laws
. as they think fit for the several purposes for which bye-
mﬁ;?{,?ﬁf;ﬁfm empowered 0 1o ws are hereinbefore authorized to be made by them, and
may from time to time repeal, alter, or amend any such
bye-laws ; provided such bye-laws be not repugnant to law or to the provisions
of this Act; and for any breach of any of such bye-laws, the oflender shall be
liable to a fine not exceeding twenty Rupees, and, in case of a continuing offence,
to a further penalty not exceeding ten Rupees, for every day after notice of the
offence from the Commissioners during which such offence is continued.
CXVII. No bye-law, or alteration of a bye-law, shall
Bye-laws to bo oonfirmed.  have effect untll the same 1s confirmed by the Local
' Government.
CXVIIL. No bye-law, or alteration of a bye-law, shall be confirmed until
 the same has been published in the Government Gazette
(if any) or in one of the public newspapers for one month,

Notice of oonfirmation.

during
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during which period a copy of such proposed bye-law shall be kept at the dﬂ-}-ce
of the Commissioners, and all persons may, at reasonable times, inspect such copy
without fee or reward.

CXIX. Such bye-laws, when confirmed, shall be published in the Govern-
ment Gazetle (if any) and in one or more of the public
newspapers, and a copy thereof, in English and in the ver.
nacular languages chiefly i in use, shall be painted or placed on boards, which shall
be hung up in some conspicuous part of the office of the Commissioners.

CXX. All Courts and Magistrates shall take judicial notice of such bye-
nogz:&}aws to be judicially laws when the same shall have been confirmed and pub-

lished as aforesaid.

CXXI Copies of such bye-laws shall be transmltted to the Clerk of the

Copies to bo transmitiod ¢ Legislative Council, as soon as conveniently may be alter
the Legislative Counoil. . the confirmation thereof; and no such bye-law shall have
" effect if disallowed by order of the Legislative Council.

_ CXXII. The Commissioners shall publish short particulars of the several
offences for which any penalty is imposed by this Act,
or by any bye-law made under this Act, and of the amount
of every such penalty, and shall cause such particulars, in English and in the
vernacular languages chiefly in use, to be painted or piaced on boards, which
shall be hung up in some conspicuous part of the office of the Commissioners.

CXXIIL. The Commissioners may enter into contracts with any persons

Publication of bye-laws,

Publication of penalties,

for the execution of any works directed or authorized

o b0 eommissioners. €0 o this Act to be done by the Commissioners, or for any
other things necessary for the purposes of this Act.

CXXIV. The Commissioners may direct any prosecution for any public

Commissioners may - direot nuisance whatsoever, and may order proceedings to be

Proscoutions. taken for the recovery of any penalties and for the punish-

ment of any persons offending against the provisions of this Act, and may order

the expenses of such prosecution or other proceedings to be paid out of the funds

applicable to the purposes of this Act.

CXXV. Nothing in this Act shall be construed to render lawiul any act

Act not to aficet nuisances, OT OIMission on the part of any person which s, or but for

at common Jav. this Act would be deemed to be, a nuisance at common

law, nor to exempt any person guilty of a nuisance at common law, from prosecu-

tion .
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tion or action in respect thereof. Provided-that, if any person, convicted of an
' offence under this Act, shall have paid the whole amount
adjudged to be paid under such conviction, and the costs
thereof, in every such case he shall be released from all further or other criminal
proceedings for the same offence.
CXXVI. No writ or process shall be  issued out against or served upon
the Commissioners or any of their officers, or any persons
;,isll::gg:E%&%;:g?%%?fggﬁg ac’.cing under ’?he direction of the Commiss‘iopers, for any
O nth's motica Tof wover one - thing done or mtepded to.be done under the powers of this
action, &o. : Act, until the expiration of one month next after notice
V in writing shall have been delivered or left at the office of
the Commissioners or at the place of abode of such person, explicitly stating the
cause of action, and the name and place of abode of the intended Plaintiff, and
of his attorney or agent in the cause; and, upon the trial of any such action,
the Plaintiff shall not be permitted to go into evidence of any cause of action
except such as is stated in the notice so delivered, and unless such notice be proved,
the Court shall find for the Defendant ; and eveify such action shall be commenced
within three months next after the accrual of the cause ofaction, and not afterwards;
and if any person to whom any such notice of action is given shall, before action
brought, tender sufficient amends to the complainant, such complainant shall not
recover in any such action when brought ; and if no such tender shall have been
made, it shall be lawful for the Defendant in such action, by leave of the Court
where such action shall be pending, at any time before issue joined, to pay into
Court such sum of money as he shall thiuk fit, and thereupon such proceedings
shall be had as in other cases where Defendants are allowed to pay money into
- Court.
CXXVII. The Commissioners may make compensation out of the funds
Power to make compensation applicable to the purposes of this Act, to all persons sus-
out of funds. taining any damage by reason of the exercise of any of
the powers vested in the Commissioners, their officers or servants, under and by
virtue of this Act. _ , , _
CXXVIII. When there is any hindrance to the acquisition by purchase
of any land or building required for the purposes of this

Proviso.

Mode of ascertaining compen-

sation for land, &c. Act, the Local Government, upon the representation of
~ the” Comniissioners and after such inquiry asmay be
' ' thought
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thought proper, may declare that the land or building is needed for a public purpose,
and may order proceedings for obtaining possession of the same for Government,
and for determining the compensation to be paid to the parties interested, accord-
ing to the laws now or hereafter to be in force for the acquisition of land for public
purposes. And the Local Government may vest such land or building in the
Commissioners on their paying the compensation awarded.

CXX1X. The Commissioners, with the consent of the Local Government,
may sell any lands vested in them by virtue of this
Act or acquired by them for the purpose thereof either
together or in parcels as they may find most convenient and advantageous, and
the proceeds of such sale shall be applied to the purposes of this Act: and for
catrying such sale into effect the Commissioners may execute a conveyance of the
lands sold to the purchaser, and such conveyance shall be under the common seal
of the Commissioners. ‘

Power to sell lands,

OXXX. Whenever any street or road hereby vested in the Commissioners
shall be discontinued and stopped up under the pro-
visions of Section VI of this Act, the Commissioners,
with the consent of the Local Government, may sell the land or such part thereof
as shall not be required for the purposes >f this Act.

Power to sell old roads.

C(XXXI. When any license is granted under the provisions of Section LXII,

XCIII, or CIII of this Act authorizing the use of any
‘ -, place for any of the purposes therein described, and
when permission is given under Section XIX for making any temporary erection,
or under Section XXXVI for putting up any projection, the Commissioners may
charge a fee for such license or permission ; and the rates of the fees to be so charged
shall be from time to time adjusted by the Commissioners with the sanction of the
Local Government, provided that no such fee shall exceed the sum of fifty- Rupees.
When permission or license is given for the temporary occupation of any ground

Fees for licenses.

- belonging to the Commissioners under the provisions of Section LXXXVII or

Section LXXXIX, the Commissioners may charge rent for such ground, according
to the time the occupation may continue, at such rates as may from time to time
be sanctioned by the Local Government. All sums received by the Commissioners
under this Section shall be applied by them to the purposes of this Act.

CXXXI. In
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CXXXII. 1In all cases where any damages, costs, or expenses are by this

Act directed to be paid, the amount of the same, in case

tolg:?:é"fmﬁgd“l’e“” how  of dispute shall be ascertained and determined by two

Magistrates, except in the Town of Bombay, and in the

Town of Bombay by the Court of Petty Sessions ; provided that, if there be only

one Magistrate acting for any Town or Station, such ascertainment and determi-
nation may be made by a Magistrate and a Justice of the Peace.

CXXXIIL. In any case referred to the determination of two Magistrates
Mothod of provceding befors W1deT this Act, it shall be lawful for any Ma gistrate, upon
%:gig;teéo in questions of the gpplication of either party, to summon the other party
, to appear before any two Magistrates, or before a Magis-
trate and a Justice of the Peace as the case may be, and in the Town of Bombay
before the Court of Petty Sessions, at a time and place to be named in such sum-
mons ; and every such summons shall be served by delivering the original cr a
copy thereof to the person summoned or by leaving the same at his usual place
of abode with some adult male member or servant of his family. Upon the appear-
ance of the parties, or, in the absence of any of them, upon proof of due service
of the summons, it shall be lawful for such Magistrates or such Magistrate and
Justice, or such Court to hear and determine such question, and for that, purposes
to examine such parties or any of them and their witnesses on oath; and the
cost of every such enquiry shall be in the discretion of such Magistrates, or such
Magistrate and Justice of such Court, and theyl shall
determine the amount thereof. Provided that, in the
event of a difference of opinion between such Magistrates, or such Magistrate and
Justice, the case sball be referred to the determination of a third Magistrate or (if
there be no such Magistrate) of any Justice of the Peace to be selected by them,

Proviso,

CXXXIV. TIf the amount of damages, costs, or expenses ascertained in the
Recovery of damages by IOATIDET above described be not paid by the party liable
distress. to pay the same within seven days after demand, such
amount may be recovered under a warrant from the said Magistrates or either of
them or the said Magistrate and Justice of the Peace or either of them, or from the
Court of Petty Sessions, as the case may be, by distress and sale of the goods and .
chattels of such party; and the overplus arising from the sale thereof, after satisfy-

ing
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ing such amount and the costs of the distress and sale, shall be returned on
demand to the party whose goods shall have been distrained.
CXXXV. Instead of proceeding by distress and sale, or in case of failure
Commissioners may suo in to realize by distress the whole or any part of any expenses,
pompetent ;S&:Z instead or o0 charges, or damages awarded under the provisions of this
Act, the Commissioners may sue the person liable to pay
the same in any Court of competent: jurisdiction.
CXXXVI., No distress levied by virtue of this Act shall be deemed un-
Distress not unlawiul for lawful, nor shall any party making the same be deemed
want of form. a, trespasser, on account of any defect or want of form in
the summons, conviction, warrant of distress, or other proceeding relating thereto,
nor shall such party be deemed a trespasser ab witio on account. of any irregularity
afterwards committed by him; but all persons aggrieved by such irregularity
may recover full satisfaction for-the special damage in any Court. of competent
jurisdiction.

CXXXVIL Every fine or penalty imposed under or by virtue of this Act,
Reoovery of fines and penal- OF 80Y bye-law made in pursuance thereof, may be
bes. recovered by summary proceeding before a Magistrate
upon mformatlon exhibited by order of the Commissioners.

CXXXVIIL. The Magistrate by whom any fine or p_enal.ty; is. imposed. by

How fines and. penalties ars  ViTtue. of this Act may award not. more than one-half

to bo applied. thereof or any: less sum to the informer, and shall order

the remainder—or, if he make no gward.to the informer; the whole of'such fine or

penalty to be. paid to. the Commissioners, to.be by them, applied. to. the. purpos&s

of this Act.

CXXXIX. No, person shall be liable to any fine or penalty under. this. Act

for any offence made cognizable before a Magistrate,

pcﬁa‘ibgje\r‘i‘l’;g“ggfpﬁmﬁI;Eag;_ unless the complaint respecting §ucfh offence shall -have

‘gg;gge ctoh;z"nmgmth“ after  heen made before a Magistrate within.three: months next
o S after the commission of such offence.

CXL. 1 through any act, neglect, or default; on account whereof*any person

"~ shall have incurred any penalty imposed’ by this Act,

DamagctothcCommhiloners any damage to the property of the Commissioners shall

fﬁ‘é’fﬁiﬁvcﬁc’pé’&ﬂ“;‘d" 80041 have been committed by sucli“person, he shall be liable

to make good such damage, as well as to pay such penalty,

and
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and the amount of such damage shall, in case of dispute, be determined by the
Magistrate by whom the party incurring such penalty shall have been convicted ;
and, on non-payment of such damage on demand, the same shall be levied by
distress, and such Magistrate shall issue his warrant a,ceordingly.
CXLI. It shall be the duty of all Police.Officers to give immediate informa-
- _ - tion to the Commissioners of any offence committed
Police Officers to réport .. . .
offerios to Commissioners and to  contrary to the provisions of this Act. Any Police Officer
arrest unknown offenders. e . . .
may arrest any person committing in his view any offence
against this Act if the name and address of such person be unknown to him, and
such person may be detained at the Station House until hisname and address
shall be ascertained.

CXLII. This Act shall commence and take eﬁecti
from.and. aiter the 1st of November 1856.

Commencement of Act.

7

SCHEDULE.:
LAWS REPEALED.

Caleutta.
Act No. XIT of 1837.-
Act No. XTI of 1847, entitled ‘“ An Act to enable the Commissioneis whd may

be appointed under Act XVI of 1847, to purchase and hold real or personal pro-
perty for the improvement of the Town of Calcutta.’’

Act No. XIT of 1852, entitled ‘“ An Acl to repeal Act No. II of 1848, and to
confer certain powers on the Commissioners for the improvement of the Town of
Calcutta,”’ except Section 50 of the said Act.

Madras.

A Rule, Ordinance, and Regulation, entitled ** A Regulation for the Clean-
Spess of the Town of Madras.”’

Bombay.
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Bombay.

So much of Rule, Ordinance, and Regulation III. 1812, entitled ¢ A Rule,
Ordinance, and Regulation to restrain the construction of all Buildings within
the Town walls likely to endanger the defence of the Garrison, to remove and
prevent encroachments that may exist or be attempted to be made in the streets,
and high-roads, both within and without the Town walls, and generally through-
out the Island of Bombay, and to prevent the introduction of articles of a combus-
tible nature within the Garrison,’’ as is now in force.

So much of Rule, Ordinance, and Regulation: 111, 1815, entitled ‘‘ A Rule,
Ordinance, and Regulation for enlarging, explaining, and amending Rule, Ordinance,
and Regulation I and Rule, Ordinance, and Regulation III of 1812, the former
passed by the Honorable the Governor in Council on the 25th March 1812 and
registered in the Court of the Honorable the Recorder on the 20th of May following
and the latter passed by the Honorable the Governor in Council on the 4th of
November 1812 and registered in the same Court on the 26th day of December
next ensuing, and for other beneficial purposes,’® as is now in force.

Sections 2, 3, 4, 5, 6, 8, 9, 1)0, 11, 12, 13, 14, 22, 23, 24, 25, 26, 27, 28, 29, 30,
31, 32, 33, and 34, of Act No. XXVIII of 1839, entitled ‘* An Act for the regulation
of Buildings in the Islands of Bombay and Colaba.’’

Act No. XIV of 1841, entitled ¢‘ An Act for the better regulation of Markets
in the Islands of Bombay and Colaba.’ 4

Act No. XTIV of 1842, entitled ** An Act for giving greater facility in the abate-

ment and prosecution of nuisances in and through the Towns and Islands of Bombay
and Colaba.”’




